






















 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
OA No.634/2019 

 
IN THE MATTER OF: 
 
Anand      …   Applicant 

 
Versus 

 
State of Haryana     …   Respondent 
 

 

REPORT ON BEHALF OF HARYANA STATE 

POLLUTION CONTROL BOARD AND SDM ROHTAK 

IN COMPLIANCE OF ORDER DATED 20.08.2019 

 
 
MOST RESPECTFULLY SHOWETH: 
 
 
1. That this Hon’ble Tribunal took notice of the complaint letter 

alleging dumping of untreated sewage water into the pond 

from drain No. 8 by Public Health Department at Village 

Ghanipura, District Rohtak, Haryana. The Hon’ble Tribunal 

directed that Haryana State Pollution Control Board and 

SDM Rohtak jointly look into the matter and take appropriate 

action in accordance with law and furnish a factual and 

action taken report to this Hon’ble Tribunal. The order is 

being annexed herewith as Annexure-1. 



 

2.  That the pond mentioned in the application has been 

inspected by Board Officer alongwith the team constituted by 

SDM Rohtak comprising officers of Public Health 

Engineering Department and Irrigation department on 

05.09.2019. Copy of Spot Inspection Report prepared during 

inspection is attached herewith as Annexure-2. The 

following observations were observed during inspection of 

pond: 

(i)  During inspection it has been found that there is no directly 

or indirectly sewage discharge into pond named as Peer 

Bhodhi Pond.   

The sketch of pond and system of inlet and outlet of water is 

attached herewith as Annexure-3. Only during rainy season, 

rain water comes through Jassia Link Drain into this pond at 

point ‘A’. After overflowing of this pond, rain water gets out at 

point ‘B’ and enter into Jassia Link Drain, because this pond 

is situated intermediate the Jassia Link Drain. 

(ii)  Public Health Engineering Department has provided 

pumping station/storm water station shown at point ‘C’, in 

which storm water as well as domestic effluent discharge 

through small Nali/drain along the houses from Rohtak Town 

is reaching through pipeline. The effluent is further lifted 



 

through pumps and disposed in Jassia Link Drain at point 

‘D’. Channel Gate has been provided at point ‘E’ before 

disposal point ‘D’, so that effluent cannot be entered into the 

Pond.  

(iii) It is pertinent to add here that Municipal Corporation, Rohtak 

has proposed 14 MLD Sewage Treatment Plant (STP) at 

dumping station site under AMRUT Yojna project.  

(iv)  During inspection it has been found that no effluent is coming 

into Pond. The effluent meeting the Jassia Link Drain at point 

‘D’ is ultimately disposed in Drain No. 8. 

  

2. To ascertain the quality of Water of Pond, sample has been 

collected by the team and sent to the Laboratory of Haryana 

State Pollution Control Board at Hissar. Analysis report of 

sample collected from the Pond has been received from the 

Laboratory of Haryana State Pollution Control Board at 

Hissar and as Analysis Report No. 189 dated 13.09.2019, 

parameter are well within limits, except slightly increase of 

pH i.e. 9.1 (limit range 5.5-9.0). Copy of analysis report is 

attached as Annexure-4. It is evident from the Analysis 

Report that no domestic effluent is being discharged into the 

Pond. Hence, no action is required to be taken at this stage. 



 

 

The report is submitted accordingly for kind 

consideration. It is undertaken to comply with the directions 

passed by this Hon’ble Tribunal. 

 

 

Sub Divisional 
Magistrate, Rohtak 

 Regional Officer, 
Bahadurgarh 

Region 
HSPCB 

 

 

   
Place: Bahadurgarh 

Date:  


